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Date of Decisicn: 17.2.1293

IIT THE CEITRAL ALMINISTFATIVE TRIEMIAL,JAIPUF BENUCH,JATIFUR.

* % &

oa 47/96
Smt Jlawana w0 Late Shri Duraswemi, Sangman in PWI(C), Phulera, W/Rly.

«es Applicant

Versus
1. Unicn of India through General Msnager, Western Failwey, Churchgate,
- Bonbay.
Z. Divieicnal Failway Manager, Western Failway, Jaipur Division, Jaipur.
.es Respondents
CORAM:

BOL'RLE MF.ZOFPAL FRIGHIA, VICE CHAIFMAN
For the Applicant ese Mr,Shiv Fumar

For the Respondents ... Mr.B.S.Mathur

ORDER
"PER EJIT'ELE MF.SOPAL TPISHUA, VITE CHAIFMAN

In this application under Secticn 19 of the Administrative Trikunals
Act, 1935, ZEnt.llawama, has claimed =2 dirvection to the respondents to grant
family pension to her and release other dues of her huskand from the due date

as per rules.

2. Heard the learned ccunsel icr the parties. Fesords of fthe case have

Leen carefully perused.

2. Applicent's case is that she is the widow of Late Duraswemi, Gangman

U]

(T3), whe was initially appointed on 3.9.79 as a casual lakenr in the cffice
of FWI(Z) JAM. He was granted tempcrary status on oomplebion of five years
service, on 1.1.25, vide Annexure 2A-1l., He was medically ezamined and found
fit, vide Annexure A-Z. However, he expired while on the post of Gangman, n
30.3.93. It has been urged on behzli of the applicant that family pension is
rayable where = government ecervant dies after ocompletion »f cne year's

contimicug service and since applicant's hushand had completed more than three

m

nd a half years, the applicant is entitled to the Len»efit of the Penzion
Zcheme for the Failway employees. The vespondents have stated in the veply
that the applicent's tmekand was appointed as a casval lakeur in the office of
PWI (Zonstructicon), Jamnagar, and he was given temporary status in the vyear
1925 kat wnluckily he had expired on 20.2.%2 at Fishangarh Jdue to a trick

accident. It has keen held Ly Hon'ble the Supreme Court in the case of Union

.of India and cthers vs. Fabia Bilsner etc., rveported in JT 1997 (6) 8T 95,

that no retiral Lenefit was availalle to the widew of cesusl labaour who had

C¥K“”&“”rmt Leen regularised till his death. There is nothing on the vecord to show

rd

I L o re— —_-



RS

2l

¥

[

-2 -

that the services of the applicant'e huskend had been regularized. In the
circumstances, this application is liable to ke dismissed. It is, therefore,

dismissed. No ovder as to costs.

Crimére -
(20PAL RRISHNA)
VICE CHAIRMAN




